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December, 1983 together with

"an explanatory memorandum
making certain amendment to
Notification No. 117/82-CE
dated the 13th March, 1982 so
as to relax one of the condi-
tions for availment of the
excise duty exemption which
stipulates that the exemption
on air-conditioner, refrige-
rators and water coolers
under that notification should
be availed of by a ‘privileged
person’ within four months
from the daie of his arrival
in India.

(ii) G.S.R. 902 published in
Gazette of India dated the
3rd December, 1983 together
with an explanatory memo-
randum seeking to invoke the
provisions of section 11 C of
the Central Excise and Salt
A :t, 1944 for remission of the
Excise duty liability on certain
iron and steel products for
the period from 20th January,
1979 to 8th April, 1979.

(iii) G.S.R. 903 published in
Gazette of India dated the
3rd December, 1983 together
with an explanatory memo-
randum seeking to extend the
facility of proforma credit
under Rule 56A of the
Central Excise Rules, 1944 to
recoru players, record playing
decks or record changer decks
and paits thereof falling under
Item No. 37A of the Central
Excise Tariff.

[Placed in Library. Se¢ No. LT—7432/83 .

Annual Report of Development Council
for Super Industry for 1982-83 and Review on
the working of the said Council for 1982-83,

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR M. S. SANJEEVI
RAOQ) : I beg to lay on the Table—

(1) A copy of the Annual Report
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(Hindi and English versions) of the
Development Council for Sugar
Industry for the year 1982-83 under
sub-section (4) of section 7 of the
Industries (Development and Regu-
lation) Act, 1951,

(2) A statement (Hindi and English
versions regarding Review by the
Government on the working of the
Development Council for Sugar
Industry for the year 1982-83.

[Placed in Library. See No. LT- 7433|83]

12.05 hbrs.

COMMITTEE ON 3UBORDINATE
LEGISLATION

Twenty-third Report

SHRI R.S. SPARROW (Jullundur) : 1
beg to present the twenty-third Report (Hindi
and English versions) of the Committee on
Subordinate Legislation.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

Reported discovery of an international gane
engaged in printing fake Indian currency notes
at Bangkok

SHRI MOHAMMAD ASRAR AHMAD
(Budaun): I call the attention of the Minister
of Finance to the following matter of urgeat
public importance and I request that he may
make a Statement thereon :

“The reported discovery of an inter-
national gang engaged in printing fake
Indian currency notes at Bangkok and
the steps taken by Government in the
matter."”

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
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JANARDHANA POOJARY) : Mr. Speaker
Sir. The Calling Attention Notices seem to be
based on the news item which appeared in
the Hindustan Times dated the 12th
December, 1983.

2. According to the information received
from the Bombay Police, the Sahar Police
Station, Bombay had arrested a gang of six
persons allegedly connected with the film
industry on 21st November, 1983 for posses-
sion and circulation of forged currency notes
of Rs. 100 denomination and registered a
case against them under Section 489 (B) and
(C) of the Indian Penal Code. Earlier, on
19-9-83 and 24-9-83, the Crime Branch, CID,
Bombay had arrested four persons, of whom
one is film actor, for possession and circu-
lation of forged currency notes of Rs. 100
denomination amounting to Rs. 4,24 200. A
case against them has been registered under
Section 489 (B) and (C) read with Section
120-B of the Indian Penal Code. Since June,
1983, the CBI has also registered 8 cases of
counterfeiting of currency notes of Rs. 100
denomination. Investigations into all these
cascs arc in progress,

3. 1t is believed that the source of manu-
facture of the counterfeit currency notes
detected by CBI since June, 1983 and one of
the cases being investigated by Bombay Police
is somewhere in Thailand., These cases are
being investigated in collaboration with
INTERPOL.

4. 1 wish to take this opportunity to
allay the apprehensions of the Members about
the existence of a large number of counterfeit
100 rupee notes in circulation in the country.
Cases of counterfeiting of currency notes are
detected from time to time by the CBl and
Police Departments of the State Governments
and prosecutions are launched wherever
necessary. The Reserve Bank of India have
cautioned their Offices and Currency Chests

_to exercise greater care while examining 100
rupee notes No efforts will be spared in
conducting effective and expeditious investiga-
tion into these cases and prosecuting those
guilty of any offence.

5. In conclusion, I wish to assure once
again the Hon. Members of the House that
Government fully share the concern of the
Members of the House about the counter-

feiting of currency notes of 100 rupee denomi-
nation and are taking all necessary steps to
complete investigation against the persons °
guilty so that prosecutions may be launched
against them.

St WIgFRT qETY AgWY ¢ AE
NERA, TIHT § FE g TE FATqT TAT
g 5 o9 as feav drew I¥T ovE @
A A% Feguw #1 ¢ | foae amad &
fa% far mar 8 st sa® ary & ot w57
war } fr T3edtiam & & &, awee
F gt ag A8 w1AH | §E I Wge
2 agi fo &% A1z 9o § At 99 gwA
2, 9® grag W dg9 wEade, ghga
@A a1 2T waddz ¥ fa% 1983 ¥
wa9 qAR £ & 100 WA ¥ &F A
I9F qEr IO qFE Ty few SEd
T FHATH g, Wd AR A g%
gl Fgraar g |

12,07 hrs,

[MR. DEPUTY SPEAKER in the Chair]

i a7 W oiigea @ e Qar gan
g | § AT aRaT g fe ag s
oot § faad waddz §Y ag aqrar fe
TET SATIT @IT A &, TGT GI&T B%
Az aff aq w & F=wd § 9 aga
SATRT GRWTT qE giAr Iifgy ? 7 gEy
ag aqrar AT g e sadt oSl ¥ o F
gt faet st 7 & ag qarar v ¢ fe
AT 7 TF TEqWE g1 QUi ?
q5Y WERT T ATq1 ®Y 917 a1 ¥ gAN
qg v

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
-JANARDHANA  POOJARY) : We
have already meationed in the main reply '
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about the seizure and how many persons

- were arrested. The arrested persons were
released by the court. Even though it is
& non-bailable offences the court has got
the discretion, and it has released them,
in spite of the fact that we opposed the
bail. So far as the number of cases is
concerned, I can give the figures right from
1980. In 1980 the number of cases reported
was 1,075 and the number registered and
investigated was 813, The number of pioces
secized was as follows :

Rs, 100 notes ... 10,338
Rs. 50 ,, .. 1047

Rs.20 ,, .. 2,780
Re. 10 ,, .. 4,45
Rs. § s 67
Rs.2 ,, .. 4025

Re.1 ,, .. 21

In the year 1981 the cases reported were
802 out of which 756 cases have been
registered and investigated. The details of
the number of pieces seized are as follows :

Rs, 100 notes ... 8,263

Rs.50 ,, .. 382
Re, 20 ,, .. 2,757
Rs. 10 ,, .. 2,679
Rs. 5 ,, .. 132
Rs. 2 ,, .. 36
Re. 1 ”» 10

In 1982, 1,338 cases have been reported.
The number of cases registered and investi-
gated is 1,065. The details of the number
of pieces seized are as follows :

100 Rupee notes ... 12,225
50 . 42
20 . 50T

' 10 N e 2,284
" 34

,. 76

1 s 4

L]

In the year 1983, so far, as on 30.11.83
for the last 11 months, 1,124 cases have

been reported. Cases registered are 556.

100 Rupee notes acized ... 11,404 pieces

50 - . 370 ,,
20 . .. L,582 ,,
10 » - 2,028,
5 . b1, S
" 124 ,,

1 - 32,

In the year 1983 the cases that have
been registered have come down in
numbers,

MR. DEPUTY SPEAKER : Very good,
they have not gone up.

=} WY AW AEAE © T AT
A &7 TeT F+YUAT FAS TIGT aF
wgamar g faferage 3 sogfs
QAT ®1E SAIZT & FE A AA W §, ¥
foro qrq7t &1 q@uy A ATARTTAT A
1 afFw oa% sare & srgErY Q@ M@
#1 q1271% AT A gL AT §9 T §O
agy & o &1 fafae arge 7 ag adt
agmat & fe faas ¥fas e go, &
gan yfedt & aom gg aradl | W
gufent & g&q aar fasdy, & a@mAT
oy &fas & o497 gdr, afFT 3 Ig U

g

SHRI JANARDHANA POOJARY : Sir,
the value of the pieces seized in the year
1982 is Rs. 12,57,920. In the] year 1983,
so far, for 11 months the value of the
pieces is Rs, 12,10,790.

Regarding the convictions, even if a
case is reported in the year 1983, the pcrson
concerned will be convicted or acquitted
after one or two years. 1can say here
some of the cases about conviction.

In -the year 1980, one person was oon-
victed for 7 years, rigorous imprisonment
and another person was convicted for six
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meonths’ rigorous imprisonment and a fine
of Rs, 500/-. In another case a person
was convicted and fined Rs, 300/-, In
another case one person was convicted for
2 years with rigorous imprisonment and a
fine of Rs. 500/-, in default of fine, 2 months,
rigorous imprisonment. Similar cases are
there.

SHRI MOHAMMED ASRAR AHMAD :
In how many cases people were convicted
and how many cases were registered ?
When there are thousands of cases registered
and investigated, the persons convicted were
only 1 or 2or 3or 4 during these five
years.

MR. DEPUTY SPEAKER : It is all
right. Now Mr. Vikram Mahajan—absent.
Mr. Harish Rawat—Absent. Mr, Virdhi
Chander Jain.

st AT AW WERT : AL qATS
#1 srqra At fmn anfea

MR. DEPUTY SPEAKER : He has
already replied.

SHRI MOHAMMAD ASRAR
AHMAD : He has not replied.

gardt #fas # fea? g grawhe go
1T Ia%) wrma e faa v, Ffeq
qut fas =re o= Ffaa §I’§€ | &wEr
#fawr &1 17 garr ? w47 A wew w1 frg

Ty ?

MR DEPUTY SPEAKER: Can he
interfere with the judiciary ? It is left to
the judiciary to commit people.

SHRI MOHAMMAD ASRAR AHMAD :
But we must have the information,

MR. DEPUTY SPEAKER :
already given you
Mr. Virdhi Chander Jain.

He has
something. Yes,

(Interruptions)

MR. DEPUTY SPEAKER : He cannot
interfere. Coaviction is left to the court,
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and he has said something, as some infor-
mation is available. 1f you want full details
of people convicted...

SHRI MOHAMMAD ASRAR AHMAD :
No, no. I want to make this clear, Out
of the cases investigated, in how many cases
conviction took place 7 That is the question.

SHRI JANARDHANA POOJARY :
Sir, the Hon. Member will appreciate that
this information has to come from all the
courts throughout the country and it is left
to the discretion of the court. So far
as the Government is concerned, if it is &
law and order case also they have to prose-
cute with seriousness, they have to take a
lot of interest in the prosecution, they

-should also take a lot of interest in leading

the evidence. After all, the judgement is to
be given by the court after evaluating the
evidence. We cannot interfere so far as
conviction is concerned.

And so far as numbers are concernsd
in how many cases conviction is secured and
other things......

MR. DEPUTY SPEAKER : You can
collect information from the States and
send it to him.

st qfg wer o= (aT3HR) : SUTSHE WErET,
TgT 9T A SATATHO TETT S AT ;T
2 =g 12 feava< 1983 ¥ Tegmm argw’
# g7 ¥ grax 9 fear w3 @ ) s
gt oY X 9@ QU A war@ faar § 6w
WY zavz § fF aga wfas q&ar & 100 w9C
¥ i FI@ AT g9faqT § | AN g
G Y @ 2 e fira wof Aizw and
wq | & sraaT Srgar g 5 oY @i A
qFE ST @ §, 3T+ 99 § § W™
fag a1 <@ & o< o Ffawa &) @ g,
A § |1 Aes arasrd § fn ag
ST Atz faw wqr7 9T IAIQ SrA § 7 W@
agi M AR &Tar ST g X SEd
et FaT anear s g€} 7
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Qe & gg W w@Ar g
f& ot @Aferms g@ar § N T=E
weqa 6 o7 § sAwt sroftaae e
qAE ¥ BT QT E a1 ag ? ot [
o O & saF 50 9Fe wfawma
R a1 40 93§ F@ar & gwife gawr
frora gEifaad w3t g, avg afe s
A GIE® ASS G ¥ F9T FT Hrge
7 ®wear g ar . ga. ). ug, 9. @1 F
¥ gfaw snfewa arw afe sateeiam ad)
grar & 91 39 FT qUT g A% g 4K
wiagwT 7 g1 T@T AT T§ wsEew §
AT 7 qUIfIUE AT FIX @ ?

dfradr arg & ag SAar g F4
ga# fFdt wIdT qraT ®1 gra a1 agy @ 7
o f& saard  ogw wid §, wad
qFTH, GTEH'T, FITAT §T 19 QAL 74T
& | ¥ WY G AmAew 95€ ag 2 @
QT 3T F AT FT G SGIT & T I 89T
AR FL @ g Gea awg @ aqq I A
wI5% diza # wmafaw @ @ ar
miffeaE @, 19 & @1 g8y ]l §-I@
ara ¥ W1 H gI&HI g SFAFIL
|qEAT I
gy W feafy & f& swdwr &
v, gra ga¥ &l @1 fe-wfasgs
far sro AT feHTH AT &1 y72 8 a7
wtg, q FE drard.o. ar o el ggd
QST & I 3T FST AlZH OF G W
3w Y yqeyaryy w1 fe-efaqna a@
® Sa A& fEar W ow@r g ¢ oz
graeg ¥ ot ¥ s=0 Agizg ¥ ArAFG
ST
Ta® q19-A19 & 77 W fadwq sw@n
wrgar g frza im & wer 7 ofhes
s ogFee A& Z, oW grafaal &1

wAAT AT qgaATA w7 FAFT N AW
78t & | & ST wTRAT § wORTT A rweht
e qguraT & aeF Fr ofewfad A
g Xeat, efafaam ar sqard & wrean
¥ o7 wraey § @y ofewfed gE R ?

% g $gar argar g e sua qrge
qfewfad) 41 wifge fs fem swre ®
st Az grar &1 afz aq ofsafady
FLI@ & ar Sg¥ J9y w1 gafy
g?

¥ qg Nt Irwwr} wgaT g fR e
aqeaa ¥ et waqde enfefoad
ar feord §5 wifefaas a1 fed) wa9-
TMA FTAT G AG 7 fam wwL
1 9g TA AT FEAE DGR,
@1 2% fasres s Juaw fasqfeh
¥ F1 ¥4 TG uewrt w@ & ? gfe
197 37 FJT & fams sTrard o g,
g1 v feaa Iy 2, fyad aoy
FATE 2

Th TEIE 2, T 3 dX IEm
FAFT AT FHY A ST 3N

SHRI JANARDHANA POOJARY :
Sir, so far as the involvement of foreign
nationals are concerned, two Thai nationals
were involved according to the investigation.
But no power is involved. Thai Government
is not involved. This is the involvement of
criminals or we can say counterfeiters.
These noies have been brought from
Bangkok, Thailand to India in collaboration
with the criminals of that country. So, 1
want to allay the apprehension and I want to
clear the doubt in the mind of the nation or
in the minds of the Hon. Members or people
that there is no involvemeni of foreign hand.
So far, the investigation disclosed no involve-
ment of foreign hand. That is what I want
to make very clear.

So far as the involvement of Reserve
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Bank officials and Government officials
is concerned, the investigation disclosed no
involvement of Reserve Bank officials and
also the Government officials, At the same
time, I want to make it very clear that -if

there is any involvement, we are not going

to suppress the fact from the House and
from the nation also., We would give the
details. But so far, there is no such involve-
ment. That should be made clear and 1
want to repeat it also.

So far as publicity is concerned, more
publicity is going to be counter-productive
also. If we give more publicity on TV or
radio or newspapers also, then it will create
panic in the minds of the people that more
counterfeit money is in circulation. But it
is mot like that. We canmot give exact
. number of counterfeit notes in circulation.
But at the same time, we can say from the
seizures made and the cases reported that
the number of counterfeit notes in circula-
tion is not big and it is not in good number
also. That is why I can say that about the
publicity, it is better not to keep on harping
on that and too much publicity would go
into counter-production also.

So far as the National Security Act is
concerned, we are examining it. But at the
same time, I can tell the Hon, Members that
here only in this House at the time of
passing the National Security Bill, the
Opposition came stating that we should not
apply. Any way, in these cases and in the
criminal cases, we are considering and
examining it So far as the number of
cases reported is concerned, I have already
given the number and also stated the
number of seizures that have been made in
the course of investigation, in the particular
case and also in the earlier case.

So far as the number of cases that
ended in conviction is concerned, I can say
that as far as the Government side is
concerned, we are taking a lot of interest.

We are seriously concerned with the
development of the case in the court ailso
and we have to keep in mind the fact that
the cases are being registered in the States
also. That is State subject. In such cases,
1 appeal to all the State Governments also
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to take interest in the prosecution and also
to take interest in the investigation.

So far as the CBI is concerned, it is
manned by people of integrity and efficiency.
They are competent people and they are
looking after that. We are proceeding with
seriousness 8o far as the investigation
and prosecution is concerned.

So far as the conviction is concerned,
we are securing the. conviction. After that,
you know, in a criminal case, if some body
creates doubt in the mind, a rcasonable
doubt, that is sufficient to acguite the cases.
So, it is left to the discretion of the court
and it is for the court to look into that.

1 do not think that other points are left,
1 have covered many of the questions raised
here.

MR. DEPUTY SPEAKER : Now we
take up legislative business.

12.26 hrs.

LIFE INSURANCE CORPORATIONS
BILL*

SHRI JANARDHANA POOJARY :
I beg to move for leave to introduce a Bill
to provide, with a view to the more effective
realisation of the objectives of nationali-
sation of life insurance business, for the
dissolution of the Life Insurance Corpo-
ration of India and for the establishment of
a number of corporations for the more
cfficient carrying on of the said business
and for matters connected therewith or
incidental thereto. :

MR. DEPUTY SPEAKER : Motion
moved.

“That leave be granted -to intro-
duce Bill to provide, with a view
to the more effective realisations of
the objectives of npationalisation of
Life Insurance business, for the
dissolutions of the Life Insurance
. Corporation of India and for the
establishment of a number of

-

* *Published in Gazette of India Extra ordinary Part II Section 2 dated 19.12.1983,



